IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT HYDERABAD '

O Woola)). 1
Oed SR N7 Date of decision: 1.4.97 '

‘ ' |
Between: A

1. Syed Asher Shah |
2. R.Lachaiah

3. Mohd. Abdul Aleem o Applicants .

And w, |

1. Telecom District Engineer, ﬁ
Adilabad, Adilabad Dt.

2. Sub Divisional Officer, ﬁ
Telecom, Adilabad.

3. Chief General Manager,
Telecommunications,

Hyderabad, , ..+ Respondents : 3

|
Mr. Ch., Jagannatha Rao .+s Counsel for applicants A
|
Mr. vVinod Kumar «»s» Counsel for the respondents I
\
CORAM |

HON'BLE SHRI H. RAJENDRA PRASAD, MEMBER (ADMINISTRATIVEQL
ORDER

Heard 8hri Jagannatha Rao for the applicant and

shri vVinod Xumar for the respondents.

2. The applicants were disengaged in the year 1992/94.
state that They
Since then they have been engaged intermittantly although there
g A .

|
is no document to support this,

3. Bt Taking into consideration the time which has elapsed
since [heir da'sengagemen4 4o

= l*e%the filing of this applicakion, there is no scope to
entertain this O.A. However, the applicants have the liberty
to pursue their request departmentally with the concerned
authorities who may - ¢: examine the representations, if any,
received by them, as claimed in the OA,and the same may be
disposed of, It would be desirable that the applicants are

in view of lheir pash experience, Wseri
engaged, as and when the work becomes available, if the saae

A

- e — N



is permitted by the departmental rules concerning engagement

of casual labour. Thus the OA is disposed of.,

_Member (Adm nistrative) \

1st April, 1997
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0.A.400/97
To
1. The Telecom District Engineer, .v

2e

3.

4.

5.
6.

7.

8.

Adilabad, Adilabad Dist.

The Sub Divisional Officer,
Telecom, Adilabad.

The Chief General Manager,
Telecommunications, Hyderabad.

One copy to Mr.Ch.Jagannatha Rao, Advocate, CAT.Hyd.

One copy to My.V.Vinod Kumar, Aaddl,osscC. CAT.Hyd,
One copy to HOn'ble Member{a) CAT,Hyd,

One copy to D.R.{(J) CAT.Hyd.

One spare copy.
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HAcmitted and Interim dlrectlons

Issued.

Allowdd

|

Disposed of with directions
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